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not available it was held here; that
was the only reason why it was held
here. Normally it is held in the open
space.

Mr. Speaker: All that he wants is
this. He does not object to its being
used. But he says that due notice
may be given to the residents to avoid
any misunderstanding on their part
or their getting into a panic.

Sardar Majithia: That is a suggestion
for action.

Mr. Speaker: Very well.
Bauxite Deposits at Katni

*1742, Shrimati Maimoona Sultan:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the bauxite deposits at
Katni in Bhopal have of late been re-
valued at a level higher than the
figures estimated in 1948 by the Gceolo-
gical Survey of India;

(b) if so, to what extent they are
higher;

(c) whether there is a scheme under
the Third Five Year Plan for the
exploitation of these deposits; and

(d) if so, what arc the outlines of
the scheme?

The Minister of Mines and (0,11
(Shri K. D Malaviya): (a) and (b).
The Geological Survey of India had
conducted a surface survey of the
bauxite deposits at Katni in 1948
and estimated the reserves as 5 lac
20 thousand tons. Subsequently the
Government of Madhya Pradesh had
the deposits re-estimated by their
Department of Geology and Mines
who reported that the reserves had
been estimated at 4.6 million tons.
However, ag this re-estimation by the
State Government is based on visual
examination and not on test drilling,
the actual reserves will have to be
proved before this figure can be ac-
cepted.

(¢) and (d). No, Sir,

Shrimati Maimoona Sultan: In
view of the fact that this area i§ so
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rich in bauxite deposits, may I know
if the Governmeny propose to set up
an aluminium plant there and, if so,
when the scheme is likely to materi-
alise?

Shri K. D, Malaviya: No; the esti-
mates have to be investigated in fur-
ther details before any plan for exploi-
tation can be decided upon.

Caltex (India)

#1743 Shri Hem Barua: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the total number of
Indians with Caltex (India) Ltd., on
whom “Quit” notices are served by
the party concerned has been ascer-
tained;

(b) whether it is a fact that in the
notices thus served the word
“retrenchment” is not used and, if so,
what is the basic reason for serving
these quit notices;

(c) whether it is also a fact that no
basic principle is followed by Caltex
(India) Ltd. in the matter of serving
these notices; and

(d) whether Government propose to
take any step in the matter?

The Minister for Mines and Oil
(Shri K. D. Malaviya) (a) According
to the information obtained from the
Company, they have a total number
of 3808 employees, of which all the 37
non-Indians and 606 Indians are in
supervisory and executive posts. Out
of the Indians in such posts, the Com-
pany have dispensed with the services
of 13 persons by giving them notice
of pre-mature or early retirement.

(b) and (c). The word retrenche-
ment was not used in the notices. The
Company reports that, after a through
staff survey to ensure efficiency and
productivity, each of these particular
employees was fuond to have repeat-
edly demonstrated his inability to
carry out the duties of his position;
nor could he be fitted into any other
position which was vacant and to
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which he could be transferred. The
Company claim that this was the basic
principle followed by them in giving
notices to these particular employees.

(d) It is open to any of the aggriev-
ed employees to seek redress under
the procedures that already exist for
settling differences between employees
and employers.

Shri Hem Barua: May I know whe-
ther this unwarranted dismissal of
the Indian personnel by Caltex can be
connected in any way with the Gov-
ernment’s pressure on the company to
offer reduction of prices of petroleum
products and, if so, whether it is not
a retaliatory measure adopted by
Caltex?

Shri K. D. Malaviya: It is a matter
of opinion and I can make no com-
ment on what my hon. friend has said
just now.

Shri Hem Barua: Sir, may I draw
your attention to the fact that on a
previous occasion the hon. Minister
was pleased to say that with the re-
duction in the prices of petroleum
products they may feel that they
can no longer retain these people. And
that is why I put this question. I would
like the hon. Minister to ascertain it
from them, because it can be interpret-
ed like that. And if one interprets it
like that that it is a retaliatory mea-
sure, it is difficult to dislodge them.

Shri K. D. Malaviya: What further
comments could I make on it when I
have said someéthing in the last ans-
wer? If it is the suggestion that I
should make enquiries from the com-
pany, that is a suggestion.

Shri Hem Barua: May I know whe-
ther the employment policy to be
pursued by the foreign firms, parti-
cularly Caltex, constitutes a part of
the agreement that we had with this
company and, if so, what it is?

Shri K. D. Malaviya: If it is a part
of the agreement, I do not know, be-
cause I have not got the details of
the agreement with me just now. But
the spirit of the understanding has
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always been that there will be a pro-
gressive Indianisation of the staff. And
there is no doubt that there has been
a steady progress in the number of
Indians employed by this company.
So far as the lower grades of salaries
are concerned, overwhelmingly very
large numbers are Indians, but so far
as grades of Rs. 1,000 and higher
grades are concerned, the numbers
have been brought down. The num-
ber of non-Indians have been brought
down in the last three and a half
years from 297 {0 183. So I think pro-
gressive Indianisation is going on.

Shri Hem Barau: May I know whe-
ther our Government labour laws
apply to the foreign firms, including
Caltex; and, if so, whether these peo-
ple have been told by Caltex that in
order to increase productivity they
have dispensed with the services of
these people? I want to know whe-
ther it holds any water and what red-
ress Government propose to give to
these employees who are in difficul-
ties?

Shri K, D, Malaviya: I cannot say
anything about what they have said,
excepl that they are entitled to ex-
press an opinion. On this Government
have not given any views of their
own. The Labour Ministry must be
giving their thought to this, that is to
the arguments that have been pro-
duced by Caltex.

Shri Hem Barua: Sir, on a point of
order. It is the Steel, Mines and Fuel
Ministry that has entered into the
agreement with Caltex. So this is the
function of the Steel, Mines and Fuel
Ministry too. Now, like the epical
impotent Pandu, they are trying to
shelve the responsibility to another
Ministry. It does not behove well....

Mr, Speaker: Order, order.

Shri Hem Barua: I would say this is
the responsibility of the Steel, Mines
and Fuel Ministry also.

Shri Raghunath Singh: What is the
point of order?

Mr. Speaker: In the point of order
the hon. Member is giving rise to an-
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other point of order. The hon.
Member always uses very strong ex-
pressions. It is unnecessary. He says
“unwarranted dismissal”. The hon.
Minister said that according to the
company they find those people abso-
lutely incompetent. Therefore, he
might have said “this dismissal”. And
subsequently he goes on to say “This
does not behove” and so on and so
forth. I do not know why a profes-
sor who is in charge of students
should constantly be told that he
should use moderate language. These
don’t break any bones. I would
advise the hon, Member to use mode-
rate language and elicit proper infor-
mation from time to time.

So far as the point of order is con-
cerned, is there an agreement to that
effect which the hon. Minister in
charge can enforce against Caltex?

Shri K. D. Malaviya: I have not got
the agreement just now. But I do not
think that the agreement between the
Ministry of Steel, Mines and Fuel and
the particular company includes pro-
visions about giving security and all
that, because that is a special res-
ponsibility of the Labour Ministry.
That is why I said that the Labour
Ministry presumably must be look-
ing into it.

Mr. Speaker: Very well, I shall
look into the agreement and decide
as to which Ministry will be responsi-
ble for this.

Shri Hem Barua: Sir, on a point of
personal explanation, We have for-
gotten our epics, we, who belong to
the modern age; and that is why I
made a reference to the epical episode.
If you ask a modern person for inst-
ance a modern girl in Connaught
Place who Jarasanda is, she will say
that it must be the name of some hot
dog or hamburger.

Shri Narayanankutty Menon: May
I know whether the hon. Minister is
aware that the companies are taking
edvantage of the recommendations
made by the cost accountants that the
cost of the operations are very high
and therefore the cost of operations
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should be cut down; and, if so, whe-
ther the hon. Minister ig also aware
that those who are being sent out of
the companies have long experience
on the marketing side and whether
Government will consider the ques-
tion of absorbing these experienced
people in the Indian Oil company?

Shri K. D. Malaviya: Government
are taking some steps to see that the
people discharged from other com-
panies possibly may be employed by
us, subject only to their being able to
serve us.

Shri Joachim Alva: Has the Gov-
ernment the right to review the ap-
pointment of Indians to executive
posts year by year, and has Govern-
ment the right to scrutinise the
character and the number of Indians
appointed to these posts, especially in
the public relations department of
this company?

Mr. Speaker: He has said that he
has to look into the agreement.

Shri K. D. Malaviya: Yes; excepting
for the fact that we have been taking
steps to persuade the companies to
Indianise the staff, I do not think that
we have entered into any agreement
to examine the individual merit of a
person, so far as his capacity to serve
them is concerned,

Shri Narayanankutty Menon: With
your permission, may I point out one
thing? When you were pleased to
give a ruling on the point of order,
you made a remark that these people
had been sent out by the company
because of incompetence...

Mr. Speaker: That is not my view.
Hon. Members do not seem to follow
what is happening. A question was
put, and the hon, Minister replied
that the Caltex Co. claimed that they
had tried these people time and again
and ultimately found that they were
not competent to hold the posts which
they were holding, and, therefore,
they sent them away. Then, the fur-
ther question was put as to whether
it was a retaliatory measure. The
hon. Minister said that he could not
say but this was the information that
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he had. I only repeated the answer
thay was given by the hon. Minister.
I have no views in this matter.

Shri Narayanankutty Menon: What
1 was pointing out was this, namely
that the hon. Minister also said that
their appNcations for the Indian Oil
Co. would be considered: My next
question is this. Now, it goes on
record that these people have been
sent out because of incompetence.
May I know whether the hon. Minis-
ter has enquired into the matter as to
whether it was actually a case of in-
competence, because we have got re-
cords to show that these people have
been sent out as an economy measure,
because Government have directed
them to cut down the operation costs?

Mr. Speaker: Has the hon. Minister
gone into these cases?

Shri K. D. Malaviya: No.

Shri Hem Barua: May I submit that
the hon, Minister was pleased {o say
on a previous occasion that it was as
an economy measure that these people
were sent out?

Shri K. D. Malaviya: When this
question was put a few days back, I
had not received any reports from the
Caltex Co. At that time, I said what
I presumed. I still have my own
views about these matters. But now
that I have received some reports
from the Caltex Co., it is my duty to
set them down and describe all these
things as to what they say about it.

Shri Hem Barua: May we know
whay those views are?
it wwwrw fag ¢ F@ GoE A
= 3T FAAfE gry AN T Fy
ofY gAAHT W e fawmr qar @
foq® ®T AT & fF 75 Fraawar i}
Zerar #1 9= A ¢ afew faw amor
F AE@AT ¥ IAF f@ATh T& FIAAEY
N 7€ § ) TRET F w4t @F
¥ w4 FW &7 W B qar A g
Fifs F AFTT 1 fAqdr qaearE
foamdt & ot 30 FA=IfEl # @
gl faerdy 1 afe QAT @ A EER
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TH AW & I@T gU % Fwisw woA
#1 A9 faqeor fgrgena § aww A
At & g TeT @, F4T AIFIT AR
@ 20 7Y {6 & 0F i 1 O
fesra@at 7

AT Fo Bo WiF@ ¢ F wiAqg
| F1 AT AWM fF A% qAm
T OE @ g AT 39 wEd fAare
T % wAT 59 M3 39 A 7 FadA
fegearft & w4t & afex fazaly oY 2,
F1g 3, ¢ faRa & wR & fergeamy
2, 0AT AT F | AT FLT 0 AT
15 & fF zed fergradr HT AR
fegramdt A1 ¥ & faawr fd At
T | AIFIEAT THATAAT WX IAHY
Atw<r @ fasrer fagr qar )

Shri Hem Barua: May I draw your
attention to what you said on the pre-
vious occasion? What does it matter?

Mr. Speaker: How does it matter?

Shri Hem Barua: You were pleased
to say on the previous occasion—and
it was a very fine thing thay you
said—that:

“Every other country imposes
an obligation on foreign com-
panies which are operating in
those countries from outside and
insists upon their taking more of
their nationals in the employment
of these companies.”.

So, this makes it binding on these
companies that they do not dismiss
them in a haphazard way accerding
to their sweet will. It is they who
have said that they are incompetent.

Mr, Speaker: Order, order. 1 am
afraid that hon. Members are pursu-
ing this, notwithstanding the answer
that has been given. If those peo-
ple have said that they have re-
trenched these persons on account of
economy or something else, then, we
can find out why they have done so,
and whether it is a retaliatory mea-
sure. The reasons that they have
given are that these persons were in-
competent. If the hon. Member
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wants thay the hon, Minister should
look into the matter, then he is gov-
erned by the contract or agreement
entered into, under the general
powers, if any. If that is so, then,
the hon. Minister will look into it; if
he can spare a copy for me, I shall
also look into it and find out whether
it is his jurisdiction or the jurisdic-
tion of the Labour Minister, or whe-
ther Government have no control over
this, and they can do as they like.

Shri Narayanankutty Menon: That
is right. The only point is that the
retrenchment orders given to these
employees show that they have be-
come surplus because of the economy
measures. We are only surprised and
sorry that this hon. Minister, after his
cxperience, such a long experience,
with the oil companies, should have
iried to tell us what is given out by
the companies....

Mr, Speaker: Order, order. I
would not allow this question. Now,
next question.

fafe gawsc (st gowmdw)
(%) frat=as smawr 7 feziaw v &
f& (Ffm vt g7 & faam)
qATEr &t F T fAgisT-aa F fag
frat=®s amafaar o9ET ® Srd
T HR AR TwAAT gy & fAu
frate® ammEafaat fe<r A7 qaEy
[T WICHT T q A FHN TF |

(@) & (%) fag=a mam F
o feziga € & v waox 7w I
a |t &feng faql=y o1 § a1 9q'%
ag wmr ¥ yafsa grfas am o ®
g a1 faqi=T gy @ M9 ga
" T JE@AT | FET aF A4 AR
faam-aqr A7 af i gy 2,
SERENT & (7g faga gdt® W wa-
TT I FIAT FEAT | THEAT FT
qATET g §  HATH! F faa<or Faer

ga ® fraiwR amaedr
WYY, Y WER FIT TOEH ;. FqT
fafa ot 7z g #1397 F90 f8

(%) #a1 72 @9 & fF Q8% &
qrarg faat=q; & fa0 FqrEiaT q ey
g4 0 gaxiq 9% "7 fAatas amn-
afagi FaT qaET ATIr (TERET
fafa) & & grdr sy

(=) @31 7g Wt 79 2 fF frat=w
qrget o7 Fifgeq W o¥ 9% ¥ Fae
I H OEY g e

(1) Far gg o 79 & fF faat=e
AR 7 59 " § §g faiw fem
2 A g AR faiqm @ ar §

(%) = ag A g9 & ¥ 33 Feo
9 A ¥ qgg ¥ AT B
gt FE AT At ;s

(%) afz g, @ aoF 7@ Ty
H Fav fAig wAT "R & 7

A F g A 2 A wqd fHAr oy
qg-fam at F wagmEr &1 fRaT TFTC
F FTEAE F1 AT AL ZH |

i &7 H yafer qay & 15 9 gt
&1 {1 777 fa T awEe gfeadn
FAAT FT g W fg=y W &
AT # ogqasy g, gfe 7 g
qfigmg A wF @17 qew 97
Sqeay g, w: FrE Y sufe
W g §¥ ¥ W § ¥ 3IF
w7 et wfq @dg gaer foam wmer
FH w@ F T8 AT IRAT & |

Some hon. Members:
also.

Shri Hajarnavis: (a) The Election
Commission has directed that the
electoral rolls for all constituencles
comprised in the Punjabi Region
except Chandigarh  Capital area)
should be printed in Punjabi and that
the electoral rollg for the Chandigarh
Capital area should be printed in dig-
lot, that is, both Hindi and Punjabi.
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